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The appliceut has preferredthis application 

under 3eation J.9 of the Administrative Tribunals, Act 

1)35 seekino direction poainst the respondents to 

dermit him to continue in his job till 31.3.1994 

treating his date of birth es 13.3.1936. 

2. 	1113 applicant wps the dssident of Cisifict 

soL of est Pakistan Joe to communal disturbances 

10 tae yea-: 1947, he crossed the border :
;n: took 

shelter in the Indian territory. The applicant was 

studying in 9th class before coming to India. In the 

year 1954, he was given job under the icorthern 

Lecknow iivision. It is sold thet at the 

ti:o of his eppointment, he submitted an uffidavit 

stpting therein that he was VIIIth Class pass and his 

jut:: of birth was 15.3.936. The said affidavit 405 

accepted by the Competent Authority (Annexure—A 1 ). 

apdlicent wss served with the communiction from 

the respondents (ANnexure../A 2) through which, he was 

informed that he would be retiring on 31.3.1992. The 

applicant submitted applications for correction of 1115 

dote of birth reluteting that he should be retired on 

31.3.1994. NO reply was received from the respondents 

Lout decidinq his representation for corr:ction of 



of his date of birth in the service record, hence, 

heehas come up before the Tribunal for redress. 

3. 	The respondents filed counter reply and 

resisted the dlaim of the applicant stating therein 

that the date of birth of the applicant as 15.3.1934 

and recorded in the service record on the basis 

of the declaration made by the applicant himself. 

I have heard the learned counsel for the 

parties and perused the record. 	
I 

The applicant was Jppcinted as Loco—;;leaner 

in the year 1954 and was postad in Lucknow Division 

of :arthern railway. The contention of the respondents 

is that the date of birth of the applicant recorded in 

his service record has been accepted by him as he 

put his signature on the service book acknowledging the 

contents written therein. The respondents have 

denied about filing of any affidavit by the applicant 

evidencing is date of birth at the time of his 

appointment. The applicant has filed the copy of the 

said affidavit (Annexure—A 1) which is not a daly 

certified copy, as such, no reliance can be placed 

on it. The data of birth of the applicant recorded 

as 15.3.1934 in the service record has been challeng. ed 
a_ 

at the fag ilik end of his service carrier ohich is 

highly belated. According to the respondents, the 

applicant was very well aware about his date of birth 

• s entereg in the service record. The alleged affidavit 

of the applicant is not tracable in the record of the 

respondents and no alternation in the date of birth 

of the applicant recorded in the service book is 

;oral:; 



II • 
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possible. In view of note-6F.A...:D6 according to 

\-;nich no re est be considered in alteration of 

of birth after 5 years from entering in the Government 

Dep:xtment. :ioreover, when the applicant hiself put 

his signature to verify and accepted his d.te of birth 

permitted 

service. 

6. 	In view of these facts and circumstances of 

t' he case, i find no merit in the application ?Mich 

is hereby dismissed. Jo order as to the Costs. 
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recorded in the service record, he cannot be 
a. 

to challence the s-_Jae at a f:ig*!,  end of his 


